FORM C
SUBMISSION OF ULA BY FINANCIAL CREDITORS
{Under Regulation § of the Insolvency and Bapkruptey Board of India (Insolvency Resoiution Process for
Corporate Persons) Regulations, 2016)
Date: 06-11-2021

From

Gogla Leasing Limited
A203 ) Ansal Chambers-1,
Bhikaji Kama Place,

New Delhi-118066

To .

Deepak Kumar Garg, The Inferim Resolution Professional,
Of XION Gems & Jewellers Private Limited

411, Essel Bouse, Asaf Ali Road,

Delhi-F10002

Subject: Submission of elzim and proof of elaim.
Madam/Sir,
Gogia Leasing Limited, Financial Creditor, hereby submits this claim in respect of the corporate insolvency

resoiution process of KION Gems & Jewellers Private Limited, Corporate Debtor. The details for the same are
set out below:

e © RelevantParticulins .- - Ry
Name of the financial creditor Gogia Leasing Limited
Identification number of the financial creditor
{(If an ingorporated body, provide identification U74899DL1992PLCOS0T33
member and proof of incorporation. If a partnership
or individua] provide identification records™ of all
the partners or the individual)

3. (Address and email address of the financial ereditor|A-203, Ansal Chambers-1, Bhikaji Kama
for corvespondence Place, New Delhi-1 10066

P
.

£

E-mail 1D: gogialeasinghd@gmail.com

4. |Total amount of claim
{including any intersst as at the imsolvency|RS. 1,19,42,575/

corpmencement date)
5. Detils of documents by reference to which thell, LOAN AGREEMENT
debt can be substantiated Z. BANK ACCOUNT STATEMENT
3. InteREsT CALCULATION
6. Details of how snd when debt incurred THE PARTIES ENTERED INTGC A LOAN

AGREEMENT DT. 28.01.2021 FOR Rs.pL1C
CROZE ON INTEREST @ 12% (MONIHLY
RESTS) REPAYABLE ON OR BEFORE
16.04,2021. THE CORPORATE DERTOK
DEFATILTED [N MARING REPAYMENT OF LOAN
AMOUNT,

7. Details of any mutual credit, mutus! debis, or other NGT APPLICABLE

mutual dealings between the-corporate debior and
the creditor which may be set-off against the ¢laim
8 . Detnils of any secwrity held, the value of the/NOTAPPLICARLE
securnity, and the date it was given




) - - Retevayt Particalars
9. Details of the bank ac{:ount to whlch the mmount of {PUNIAR \FA’HGNAL BANEK.
the claim or any part thereof can be fransferred|SECTOR-7, ROHINI, DELHI-1 100835
pursuant to a resolution plan AMCNO-3028002100164517
‘ WSO - PUNBO302800

18, List of documents attached to this claim inorder to] 1. LOAN AGREEMENT
prove the existence and non-payment of claim due|2. BANK ACCOUNT STATEMENRT
10 the financial ereditor 3, INTEREST CALCULATION

{Signature of financial creditor or person authorised 10 act on his behalf)
[Please enclose the authority 1f this is being submitted on behalfl of the finencial creditor]

- Name in BLOCK LETTERS  HEMANT

Pogition with or in relation {o creditor: SENIOR MANAGER CREDIT

Address of person signing: F-2/188, SULTANPURI, NITHARI NORTH WEST DELHI- 110086
*PAN number, passport, AADHAAR Card or the identity card {ssued by the Election Commission of India.

DECLARATION
I, HEMANT, S/0 DALCHANL}, AGE 35 YEARS currently SENIOR MANAGER CREDIT residing at
F-2/188,SULTANPURI, NITHARI NORTH WEST DELHI-1106086, do hereby declare and state as follows; -

I. XION Gems & Jewellers Private Limited, the corporate debtor was, at the insolvency commencement
date, being the 25th day of October 2021, actually indebted to me for a sum of Rs. 1,19,42,575.
2. In respect of my claim of the said sum or any part thereof, 1 have relied on the documents specified
below: [Please list the documents relied on ag evidence of ¢laim].
1. LoAN AGREEMENT
2. BANS ACCOUNT STATEMENT
3. DeTEREST CALCULATION

3. The sald documents are true, valid and genuine to the best of my knowledge, information and belief and
no naterial facts have been concealed therefrom.,

4. In respect of the said sum or any part thereof, neither I, nor any person, by my order, to my knowledge

or belief, for my use, had or received any maoner of satisfaction or security whatsoever, save and except

the following: Not applicable

[Pleage state details of any mutual credit, mutual debts, or other mutual dealmgs between the corporate

debtor and the creditor which may be set-off against the claim}.

I am not a related party of the corporate debtor, as defined under section 5 (24) of the Code.

1 am eligible to join commitiee of creditors by-wirtue of provise to section 21 (2yof the Code even though

I am 2 related party of the corporate debtor, :

_Q‘\ ¥,

Trate: §6-11-2021

Place: DELHI

(Signature of the ¢laimant)

VERIFICATION

1, HEMANT. 50 DALCHAND, AGE 35 YEARS the claimant hereinabove, do hereby verify that the sontents
of this proof of claim are true and correct to my knowledge and belief and no material fact has been concealed
therefrom. '




Verified at New Delhi on this 6th day of November, 2021

{Signature of claimant)

[MNote: In the case of company or limited liability paﬁnership, the declaration and verification shall be made by
the director/manager/secratary/designated partner and in the case of other m}ttﬁes, an officer authorised for the
purpose by the entity.}




INDIA NON JUDICIAL

Government of National Capital Territory of Delii

e-Stamp
Cerificate No, IOIN-DL373251608668720T
Certificale ssued Date I 2B-Jan-2021 05:29 PM
Account Reference U IMPACC (VY di777403/ DELMHIZ DL-DLH
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LOANK AGREEMERT

BETWEEN

M/8. ZION GEMS ARD JEWELLERS PVT. LTD
{Borrower)

AND

M/8 GOGIA LEASING LIMITED
iLender)
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LOAN AGREEMENT

THIS LOAN AGREEMENT !this “Agreement”) is made at Delhi on this
28TH day of January of 2021

BY AND BETWEEN

M/s. Xion Gems and Jewallers Pvt, Ltd, a private limited Company
registered under the Companies Act, 1956 and 2013 having its
registered office at 8hop No. G-124, G/F, Plet No. H-3, Vardhmamn
Plaza, NSP Pitampura, New Delhi-110034 through its Director, Mr,
Ajay Humar Kansal! (hereinafter interchangeably called the
“Borrower”, which expression shall, unless it be repugnant to the
subject or context thereof, include its administrators, successors,
executors and permitted assigns) of the FIRST PART;

AND

M/s Gogia Leasing Limited, a Company registered under the
Companies Act, 1956 and having its Registered Office at A-203, Ansal
Chamber-I, Bhikaji Cama Place, New Delhi-110066 through its
authorized representative Mr. Hemant {Senior Manager Credit], duly
authorized. thereinafter interchangeably called the “Lemder”, which
expression shall, unless 11 be repugnant to the subject or context
thereof, include its administrators, successors, liquidators, executors
and permitted assigns) of the SECOKND PART;

{The Borrower and the Lender, are hereinafter sometimes referred to
individually as a “Party” and collectively as the “Parties”)

WHEREAS:

Al The Borrower has approached the Lenders for granting a loan to
avail financial assistance to be utilised in accordance with the
terms of this Agreement and which is to be utilised by the
Borrower exclusively for the purpose stipulated in  this
agrecment;




Lender has agreed to provide to the Borrower a Loan for Rs. 1.10
Crore (Rupees Une Crore Ten Lac only} (hereinafter referred to as
the “FACILITY”) in accordance and subject to the terms and
conditions of this Agreement;

NOW, THEREFORE, in consideration of the foregoing and other good
and valuable consideration, the receipt and adequacy of which are
hereby expressly acknowledged, and the parties hereto hereby agree as
follows: -

Definitions and Interpretation

1

Definitions

In this Agreement, unless there is anything repugnant to the
subiect or context thereof, the capitalized terms listed below shall
have the following meanings:

{a}“Base Rate” shall mean the percentage rate per annum
declared or notified by the Lender as “base rate” from time to time
having regard to the Reserve Barzk of India guidelines, mles and
regulations;”

(b) “Conditions Precedent” shall have the meaning as assigned
to the term in Clause 1.2 hereunder.

{c) “Disbursement” shall have the meaning as assigned to the

term in Clause 1.2 hereunder.

{d} “Eventls} of Defauit” shall mean the events of default
mentioned in Clause 3 hereunder.

{f} “Final Settlement Date” shall mean the date on which all the
Cutstanding DBalance under this Agreement have been
irrevocably paﬁd /repaid by the Borrower to the Lender, to the full
satlsfactmn of the Lender. -

{g) "interest Rate"” shall mean the ﬂoatmg rate which is sum total
of the Reference Rate applicable from tlme to tune and the Spread
as specified 1in the Schedul=.

(h} “Loan” shall have the meaning as assigned to the term in
Clause 1.1 hereunder.

v G



(i “Outstanding Balance” shaill have the meaning as assigned
to the term in Clause 1.4.1 hereunder.

fj} “Purpose” shall have the meaning as assigned to the term in
Clause 1.1 hereunder.

(k] “Reference Rate” shall in case of the Interest Rate being
floating rate, mean sucn benchmark or reference rate, whether
internal to Lender or extermnal, i1 the discretion of the Lender,
which shall be the reference rate or benchmark rate for
determining the total floating Interest Rate applicable at a given
time {whether by adding Spread or similar margin, as per
provisicns of this Agreement/Sanction Letter] and which
reference rate shall be specified by the Lender from time to tirne
as being the Reference Rate applicable in relation to the Loan
facility or part thereof, as the case may be, as part of the total
Interest Rate. For clarity, such Reference Rate could be any of the

" base rate or any other type of rate as may be permissible or
required from time to *ime now or in future in terms of any
applicable law including any regulatory requirements of the
Reserve Lender of India, and as shall be specified by the Lender
as Reference Rate for the time being from time to time,

2 Interpretations

{a) In case of there being more than one Borrowers {i.¢, there being
co-borrowers], the referernice to the ferm “Borrower” sheall be
deemed to be as if it were plural and this document shall be read
accordingly as if made and liabilities undertaken by each of them
jointly and severally.

{b] Reference to the masculine gender Includes reference to the
feminine and neuter genders and vice-versa,

(c) All schedules and annexure shall be part of this Agreement.

{d} The rule of construction, if any, that a contract should be
interpreted against the parties responsible for the drafung and
preparation thereof, shell not apply.

{e) All references to agreements, documents, law, regulations, rules
include {subject to all relevant approvais) a reference to that

1




L1

1.2

agreement, document, lew, regulations, rules as amended,
supplemented, modified, substituted, novated or assigned from
time to time.

TRANBACTIOR
The Lender has agreed to grant the Facility to the Borrower upon
the terms and conditions detailed below:

Amount of Loan Facility

The Lender shall provide to the Borrower the following loan
facility of Rs. 1.10 Crore under the Agreement (the “Loan”), to be
utilized for the purpose as described under the Schedule to this
Agreement (the “Purpose”):

Pisbursements

1.2.1 The Loan will be disbursed by the Lender in its absolute discretion

in one or more tranches, at the request of the Borrower, only
upon the fulfilment of the following conditions precedent
("Conditions Precedent"}, faling which the lender shall be under
no obhligation to disburse the Loan or any part thereof.

The Conditions Precedent reguired to be fulfilled by the
Borrower are as follows:

The Borrower shall deliver, execute, obtain and procure and deliver
all the necessary docurmrents including constitutdonal documents,
writings, consents, authorizations, approvals, affidavilts, no-
obiections, declaration: (wherever applicable), as may be required
by the Lender; and

1.2.2 The respective date of Disbursement shall be the date of delivery of

)

the cheque/other payment/transfer instructions/instruments by
the Lender to the Borrower in terms with point 1.2.1 of this
agreement.

The Loan shall be utilized soleiy for Business Purposes and the
Lean shall not be used for any other purpose or for investment in
capital market/shares/debentures/mutual funds or any illegal
/speculative activity. Without being obligated to do so, the Lender
shall be entitled to monitor the use/end use of the Loan including
through any auditor(s) or consultant(s] including examining books
of the Borrower, wiih recessary certification from them, as
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appointed by the Lender at its sole discretion and at the cost of the
Rorrower. .

1.3 Reﬁayment

1.3.1 The Borrower{s) shall, if not demanded earlier by the lender as
mentioned hereinafter, repay the Loan alongwith the inferest on
or before 16t April 2021 in accordance with the repayment
schedule contained in the Schedule hereunder written or as may
be specified by the lender from time to time (time being the
essence of the contract).

1.3.2 The payment of all the monies by the Borrower shall be made on
or before the respective due date, at such place as the Lender
may require, without any demur, protest or default and without
claiming any setoff or counterclaim or withholding or deduction
{save as required by law in which casc the amount payvable by the
Borrower to the Lender shall be increased to the amount which
after making such deduction or withholding equals the original
due amount as if no withholding or deduction were required), by
way of one or more modes and instruments including post-dated
cheques, Standing Instructions (SI)/ Electronic Clearing System
(ECS) mstructions/ other mode/instrument, as acceptable to ihe
Lender from tirae to time.

1.3.3 It shall be the responsibility of the Borrower to ensure adequacy
of funds in his bank account from which the repayrment is being
made,

1.3.4 Only on realization of the amounts due by any mode as above,
the Lender shall credit the account of the Borrower.

1.3.5 If any due date falls on a non-business day of the Lender, the
payment shall be made by the Borrower on the immediately
preceding business day of the Lender.

1.3.6 In case of cheques/other instrument, the payment shall be
deemed to have been made by the Borrower only at the point of
time the sum is credited and realized fully in Lende’s account
irrespective of the date of instrument or time of receipt or
presentation of instrment.

1.3.7 In case of any amount recsived/ realized/ recovered from the
Borrower/other oblzgora /properties, the same shall be adjusted/
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appropriated by the Lender in following order without any prior
intimation to the Borrower: {a} taxes, costs, expenses, charges,
fees, incidental charges including prepayment charges and other
monies that may have been expended by the Lender in connection
with this Agreement, {b] towards any charges, commissions, fees,
taxes, levies [wherever applicable]; {c} Default Interest, (d) EMI,
(e} Interest payable under this Agreement, (f] Principal amount of
the Loan under this Agreement, (g) Other indebtedness of the
Borrower to the Lender. The Lender may however change the
aforesaid sequence in its sole discretion.

1.4 Interest

1.4.1 The Loan, interest, comneund interest, default interest, any other
charges, dues and maonies payable, costs and expenses
relmbursable, as cutstanding from time to time and whether any
of them due or not, are hereinafter collectively referred to as
“Outstanding Balance”.

1.4.2 The Borrower shall pay interest on the Loan, the unpaid due
mterest and all other cuistanding charges and monies {except on
the defanlt interest}, at the applicable Interest Rate as applicable
from time tc time, cn the cutstanding daily balance from the
respective date of Disbursement. The Interest Rate applicable as
on the date of this Agreement is specified in the Schedule and
shall be subject to change every time the Reference Rate/Spread
is changed/reset by the lender at its discretion. The change in
the Interest Rate shall become effective on each date of such
change in/reset of the Reference Rate/Spread. The Borrower
shall keep itgelf informea of such change in/reset of Reference
Rate/Spread from time vo time. Without limiting the Borrower’s
obligation as above, the Lender will communicate such
change/reset of Interest. Rate to the Borrower.

1.4.3 The Borrower{s) shall :epay the Loan and pay the interest that is
due from time to time as specified in the Schedule or as may be
specified by the lender from time to time [time being the essence
of the contract); the Borrower shall pay the interest at the
applicable Interest Rate to the lender.

1.4.4 The Borrower has perused, understood and agreed to Lender's
method of determining the Interest rate from time to time.
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1.4.5

L4.6

1.4.7

1.4.8

1.4.9

Any GS8T, interest tax ang other statutory dues and costs shall
be payable by the Boirower additionally. The Borrower shall be
solely responsible lor ‘he deduction and deposit with the
government of TDS on eny amounts payable under this
Agreement, as required under the Income Tax Act, 1961,

The interest shall be computed on the basis of a year of three
hundred and sixty- five days with monthly rests and be
compounded on a monthly basis. The Lender in its absclute
discretion may modify the periodicity/ fmquency of the mterest
and /or the basis of vear calculation.

The Lender shall in its absoclute discretion or as per the
guidelines/ directions/rules/ regulations/ law issued/ notified
by the Reserve Bank of India and/or any other statutory or
regulatory authority and any other law in force including but not
limited to, any tax law cr based on the changes in the prevailing
Reference Rate be entitled to modify the Interest Rate [including
Spread), and the Borrowsr agrees and confirms to pay interest as
per such modified Interesi Rates on the Loan and related
amounts on and from the date of such moedification. In any event
the Borrower shall keep itself/ himself informed of all such
variations/ revisions in the interest Rate,

Notwithstanding anything to the contrary, the Lender shall based
on the change in/reset of Interest Rate applied on the Loan, be
permitied, to increase the amount and/or tenure ie.

In case of any default by the Borrower in payment of the
Qutstanding balance on respective due dates or of any of the
terms and conditions hereinn, the Borrower shall be liable to pay
default interest at the rate mentioned in the Schedule hereunder,
from the date of the default till the date of actual payment in fusll
or cure of default to ithe satisfaction of the lender, as the case
maybe, without prejudice iv the Lender’s other rights available as
per this Agreement. Provided alse that the obligation to pay
default interest shall not entitle the Borrower to claim a defence
that no event of defauit as mentioned hereunder has occurred.

REPRESERTATIONSE AND WARRANTIES
Representation of the L%%wmwer
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2.2

The Borrower declares and confirms that the execution of the
Agreements are duly authorized and upon execution by the
Rorrower will constitute vaiid, enforceable and legally binding
obligations of the Borrower;

The Borrower has power and authority to consummate the
transactions contemplated by this Agreement.

The Borrower warrants that neither the execution nor the
performance or delivery of "his Agreement violates any applicable
law,

All factual information furnished by or on behalf of the Borrower
to the Lender in connection with the sanction of the Facility,
whether prior to the Agreement Date or contemporancously with
the execution of this Agreement and all factual information
hereinafter furnished, is and will be true, correct and complete in
all material respects as un the date on which such information is
dated or certified.

All documents auxiliary @ the Agreement have been and will be
duly executed and all representations and warranties of the
Borrower set forth therein are and will be true, complete and
correct in all matenial respects at the tme as of which such
representations and warranties are made or deemed to be made.

Representation of the Parvies

In addition to the representations and warranties set out
hereinabove, each party warrants as follows:

The Lender repreﬁenm that the company is duly incorporated,
validly existing and in guod standing, under the laws of India and

has all the necessary power to execute and deliver this
agreement and perform all its obligations herein;

The parties represent that each party has the full power and
authority to enter into. exzcute and deliver this agreement and to
perform the transacticus contemplated hereby.

This agreement constitittes Lh@ legal, valid and binding obligation

of such party, enforceable geainst 3u¢}1 party in accordance with
its terms; J{,g‘ ‘?’y}iﬁ? S
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3.

3.1

3.2

3.3

6.1

o o i o

EVENTS OF DEFAULYT
Inability to pay Debis

Default in payment of the principal amount of loan in accordance
with the Agreement;

Default in payment of interest along with the principal amount in
accordance with the Agreement;

Breach, non-compliance, default of any terms/conditions of this
Agreement:

If any of the represenfations or warranties made by the
Borrower is/are found tc be false, untrue, misleading,
deceptive, incorrect and/or baseless and incomplete.

TERMINATION

This Agreement shall come into effect on the Effective Date and
shall remain in force til such time as the Borrower has fully
repaid the Facility granted to him by the Borrower, along with all
interest, delayed interest and liguidated damages, as may be
applicable {the “Term™).

CONSEQUENCES OF TERMINATION

Upon any default being committed by the Borrower as per the
tferms and conditions of this Agreement:

a. Declare the Facility due and payable under the Agreement
irrespective of subsequent due date mentioned in the
~Agreement;
b. Take appropriate legal action against the borrower.
NOTICES

Each notice, demand or cther communication given or made
under this Agreement shall be in writing and delivered or sent to
the relevant Party at its address or fax number set out below {or
such other address or fax number as the addressee has by five
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6.2

7.

Days' prior written notice specified to the other Parties]. Any
notice, demand or other communication given or made by letter
between parties shall be delivered by hand delivery or registered
post. Any notice, demand or other communication so addressed
to the relevant Party shall be deemed to have been delivered (a} if
delivered in person or by messenger, when proofl of delivery is
obtained by the delivering Party, (b) if sent by post, on the fifth
(5% Day following posting, and {¢} if given or made by email, upon
delivery and the receipt of a transmission report confirming
delivery.

The initial address and facsimile for the Parties for the purposes
of this Agreement are:

a., of to the Lender

Name : Gogla Leasing Limited
Address  : A-203, Ansal Chamber-I,
Bhikaji Cama Place, New Delhi-110066

RS

b. of to the Borrowet

Name » Xion Gems and Jewellers Pyt Ltd

Address : Shop No. G-12A, G/F, Plot No. H-3,
Vardhman Plaza, NSP Pitampura, New
Delhi-110034

ENTIRE AGREEMENT

This agreement constitutes the entire agreement between the
parties with respect to the subject matter herein and supersedes
and cancels any prior oral or written agreements,
representations, understandings, arrangements,
communications or expressions of intent relating to the subject
matter of this agreement and merges all discussions and
negotiations among them and none of the parties shall be bound
by any  conditions, warranties, understandings or
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11.

12.
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representations with respact to such subject matter other than
those expressly provided herein or duly set forth on or
subsequent to the date hereof in writing and signed by a proper
and duly authorized officer of the party to be bound thereby.

TIME

Any date or period as set out in any Clause/Article of this
Agreement may be extended with the written consent of the
parties failing which time shall be of the essence.

VARIATION, AMENDMENT

No variation, amendment of this agreement shall be binding on
any party unless such variation, amendment is in writing and
signed by each party.

WAIVER

No waiver of any breach of any provision of this agreement shall
constitute a wailver or any prior, concurrent or subseguent
breach of the same or of any other provisions hereof, and no
waiver shall be effective unless made in writing and signed by an
authorized representative of the waiving party.

 SEVERABILITY

If any provision of this agreement is invalid, unenforceable or
prohibited by any applicable law, this agreement shall be
considered divisible as to such provision and such provision shall
be valid, binding and of like effect as though such provision was
not included herein.

The Original Copy of the Agreement shall be with the Lender and
a duly signed copy shall be handed over to the Borrower.

DISFUTE RESGLUTION

This Agreement shall be governed by the laws of India. The courts
of Delhi shall have exclusive jurisdiction over any disputes
arising out of this Agreement,

7
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13. ASSIGNMENT

Except as specifically permitied in the Agreement, no rights or
habilities under this Agreement shall be assigned by any of the
Parties to this Agreement. save and except with the written
consent of the other Party tc this Agreement.

IN WITHNESS WHEREQCF, the Parties have entered Agreement the day
and year first above written.

Borrower Lender

N
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SCHEDULE FORMING PART OF THE LOAN AGREEMENT

Place of execution of New Delhi
agreement

Date of execution of 28-01-2021
agreemernt

Address of Lender A-203, Ansal Chamber-I,

Bhikaji Cama Place, New Delhi-110066

Name and Address of|Xion Gems and Jewellers Pvt Ltd
Borrower Shop No. G-12A, G/F, Plot No. H-3,
Vardhman Plaza, NSP Pitampura, New

| Delhi-110034
I

Loan Details ' a. Loan Amount-11,000,000/- (INR One
Crore Ten lakhs Only

b. The Loan alongwith interest shall be

payable on 16th April 2021

Interest Rate-12% per Annum

d. Interest rests — Monthly

it

Purpose of Loan Business Loan

Lender

Borrower
13




Branch Details

Branch Name:
Bank Address:

City:
Pin :
IFSC Code:

Account Statement for Account Number 3028002100164517

DELHI SECTOR 7 ROHINI
NAHARPUR SECT-7

ROHINI
DELHI
110085

PUNBD302800

Customer Details

Customer Name:
Customer Address:

City:
Pin :

Nominee :

GOGIA LEASING LTD
51, LGF WORLD TRADE CENTER
BABAR ROAD

DELHI
110001

Statement Period :

16-02-2021 to

18-02-2021

. Txn No ‘|, Bafance )

5574045:;4 16-02-2021 41%%%%%2%%%%1129517%: 34,09,00,00006 55,56,:38:3.41.31 cr
seasrssde | 16020001 | 028002100164517  To: 70,00,00,000, 22,47,36,841.31 Cr
sea7aas03 | 1022021 | 418400B700001739 To: 435000000, 52473884131 Cr
se3sestae | 15022021 | O0Z300ZI00TEINT o 2,00,000.00 48,97,36,841.31 Cr
$63558135 | 16022021 | °02B002100784517 Tor 1,50,000.00 48,99,36,841.31 Cr
$63523368 | 16-02-2021 | OGO OIS e 1,50.000.00 49,00,86.841.31 Cr
562808197 | 16022021 | OOSBOCZA001S4SET  To: 60,00,000.00 49,02,36,841.31 Cr
S61001412 | 16-02-2021 NRTS?%?/E%%SSSEADTZIJ o7 525.00,000-8 49,62,36,841.31 Cr

HYDROPROJEC

Urless constituent notifies the bank immediately of any discrepancy found by him in his statement of

Accoun?, it will be taken that he has found 1he accouni correct.

*COMPUTER GENERATED ENTERIES SHOWN IN THE STATEMENT OF ACCCUNT DO NOT REQUIRE ANY
AUTHENTICATION / INITIAL FROM THE BANK QFFICIAL.FLEASE DO NOT ACCEPT ANY MANUAL ENTRY IN

YQUR COMPUTER GENERATED STATEMENT OF ACCQUNT

* PLEASE ENSURE THAT ALL THE CHEQUE LEAVES IN YOUR CUSTODY ARE DULY BRANDED WITH YOUR
16 DIGITS ACCOUNT NUMBER

* CUSTOMERS ARE REQUESTED [N THEIR OWN INTEREST NOT TO ISSUE CHEQUES WITHOUT
ADEQUATE CLEAR FUNDS JARRANGEMENTS. SUCH CHEQUES CAN BE RETURNED WITHCUT MAKING

ANY FURTHER REFERENCE TQ THEM.

* PLEASE MAINTAIN MINIMUM AVERAGE BALANCE, TO AVOID LEVY OF CHARGES.

*Pls note Penal interest may be charged in loan accounts due to financial reasons such as over
drawings, non receipt of install on the rates prescrribed by bank from time to time and for non financial
reasons like non submission of , QMS forms, non adherence to terms and condifions efc.

Page No 1
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Account Siatement for Account Nuraber 3028002100164517

Branch Detalls

Branch Narre; GELH SECTOR ¥ ROHIN

Bank Addrassg: PNAHARPLIR SECT-7
ROHINI

City: GELHI

Pin 110088

FSC Code: PLIRS03DZBG0

Customsr Details

Customer Name: GOGIA LEASING LTD
Customer Address: 51, LGF WORLD TRADE CENTER
BABAR ROAD
City: DELHE
Pin - 51900+
Nomtinee
 Statement Period 28012021 1o 28012021
Tn Noow | fx;; Date 10&;&&5’{;}%@ : i“.}r A‘M@?? S?Am‘}mi | Balance
41B4O0BTOOO01738  To: 2.5500.000.0  33.55,31,660.57 Cr
SZOTEITI1 | 28012021 B D g . ;
3028002100164517  To: 12,73,00,000. 31,00.31 860.57 Cr
S19924173 | 28-01-2023 AR, - o
418400721000807 11 To: 43,73.31,660.57 Cr
519533855 28-G1-2021 AOUROO2 00184517 . 80,000.00
0126008700007205  To: 60,00.000.00 | 43,72,51,660.57 Cr
517428448 | 28-G1-2021 F02R002100184517 -
3028002100164517  To: 43,22.51 660.57 Cr
S17187851 | 28-01-2071 AP G OB 804 - 3,50,000.00
3028002100164517  To 43,26,01,660.57 Cr
517181378 | 28-01-2021 T 0 10vEr 878D . 450,000.00
3028002100164517  To: 50,00,000.00 43,30,51.860.57 Gt
S15167616 | 28-01-2021 PP INAAL -

tnless canstituent nofifies the bank immedistaly of sny discrepancy founsd by M In his stalement of
Agcount, # will be taken 1hal ke has found the scoount carmect.

“COMPUTER CENERATED ERTERIES SHOWN IN THE STATEMENT OF ACCOUNT DO NOT REQUIRE ANY
AUTHENTICATION F INITIAL “ROM THE BARNK OFFICIALPLEASE DO NOT ACCEPT ANY MANUAL ENTRY N
YOUR COMPUTER SENERATED STATEMENT OF AUCOUNT

¥ PLEAGE ENSURE THAT ALL THE CHEQUE LEAVES IN YUK CUSTODY ARE DULY BRANDED WITH YOUR
18 DIGITE ACCOUNT NUMBER

* QUSTOMERS ARE REQUESTED IN THEIR OWN INTEREST NOY TO 1SSUE CHEQUES WITHCUTY
ADEQUATE CLEAR FUNDS /ARRANGEMENTS SUCH DHEGUES CAN BE RETURNED WITHOUT MAKING
ANY FURTHER REFERENCE TO THEM.

* PLEABE MAINTAIN MINIMUM AVERAGE BALANGE TG AVOID LEVY OF CHARGES,

*Fe note Penal inferesl may be charged in loan ascounts due to financial ressons such a8 over

drawings, non receipt of install on the rates prescrdbed By bank fror e 16 ime and for non financial

restons like non submission of , QMS forms, pon adhorence & lerms and conditions atc,

Abbraviations are as undar:

B8R Branch Narme , Csh: Cash, Cig: Clearing , 150 Inter Solig)
QAR:Quarterly Average Balances , LF Chy: Ledger Folio Charges , Intl Interest | Chig: Charges
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Gogia Leasing Limited

<203, ANSAL CHAMBERS.1 BHIKAJ KAR
NEW DELMHN 100868

Xion Gems & Jewellers Pvt Ltd-Loa
Daily Summary

28-Jar-21 to 2800421

Xion Gems & Jewsllars Put Lid-{ pan Given

Gogla Leasing Limited - (17-18)
Particutars 28~jan-21 o 25-0ct-21
Transactions Liosing
i Crebit | Credi Balance
Spening Balanse
ZB-dan SO00060.00 SCCHD0C.00 Dr
29-dar S00CO00.00 Br
30-Jan SO00000.05 Dr
Fiwdan BOO0000.00 Dr
-Feb &000000.00 Dr
Z-Feh S000000.2¢ Dr
3-Feb §300000.20 Dr
4-Feb SG00000.00 Dr
5-Feb S000006.60 Dr
4-Feb S000000.80 Br
FFeb S00000.00 Dr
&-Fab H000000.54 Dr
-Fab 500000600 Dr
1-Feb 5F000000.00 Dr
itFeb a000004.59 B
12-Feh EOG0000G.40 Ty
13-Feb S000000.00 Dr
14-Feb H00000G, 68 Or
15-Fab B000000.00 Dy
16-Fah EDUGR0G.00 000,00 Dr
17-Fab 11800000.58 Dy
18-Feb 100050600 Dy
1&-Feb $1000000,00 Dr
Z3-Fab 1100000020 £
21-Feb 1400000600 D
22-Feb $1000000.00 Dr
23-Fab 11000000,5¢ Dr
24.Fob 1100006 00 Dy
25-Fah 11603000,00 Dr
Z5-Feb 41000000530 Dr
27-Fob ~ 1100000G.00 By
eFen 11500000.00 Dr
t-har 11000000.80 G
2-Mar 14 0DO0GG.50 W
3-Mar 14000000,00 Dr
4-Mar 1100000000 Gr
5-Mar 1100000C.40 O
&-Mar $1000000.00 Dr
F-Kar 11Q00000,6¢ D
§-Mar 1100000300 0
b 1HL00000,00 Dr
43R 1103000080 Dr
11Mar 14000006,00 T
12-8ar 11000000.00 Dr
13-Mar 11000000,0¢ r
14-Mar 140000000 Dy
15Mar 13000050 Dr
46-Rar 11000000.45 Dr
1¥-Mar 1100000C.00 D
183 HAGGIN00.00 O

INTEREST &
12%

1643.835
1643 836
1643.836
1643,836
1643,836
1543.836
1643838
1643.838
1643.836
1643.836
1643 836
1643536
1643.336
16432.836
1643.836
1643835
1643.836
1643.836
1643826
3615.438
3616438
3616.438
615,438
3616.438
3616.438
3615438
3616.438
3616.438
1516.238
3516.438
3616.438
3616438
3616433
3616.428
3615438
3616.438
3616.438
3616438
3616.438
3616.438
3616438
3616.438
3616.438
3618438
3615,438
H616.438
3616.438
3615.438
3516.438
3615458



http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.0C
http:11000000.00
http:11-000000.00
http:11000000.09
http:11000000.00
http:11000000.00
http:11000000.00
http:000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:100000Q.00
http:11000000.00
http:11000000.00
http:00000.00
http:1100;)000.00
http:6OOD000.OO
http:5:);)0000.00
http:5000000.00
http:5000000.00
http:5000000.00
http:SOOOOOO.OO
http:5000000.00
http:500000e.oD
http:5000000.00
http:5000000.00
http:5000000.00
http:5000GOO.00
http:5000000.00
http:500eOOO.00
http:5000000.00
http:500()OOO.OO

15-Mar
Zbhar
21-Mar
Z2-Mar
25-Bar
24-Mar
25-Mar
Z26-8ar
Tbar
28-Mar
28Mar
30-Mar
31 -Ber
1-Apr

2-Apr

B-Agr

4-ppr

GeApr

B-Apr

T-Apr

B-Agr

Gudpr

10-Apr
TLApr
2-Apr
13-Apr
1d-Apr
15-Apr
16-Apr
1F-Apr
18-Apr
18-Apr

EApr

Zt-Apr
22-Apr
23-Apr
24-Aar
E8-Apr
Z8-Apr
Z1-Apr
28-Apr
29-Apr
30-Apr
-May
2y
G-May
4-May
5-May
6-May
T-May
BuMay
GaMay
13-May
11-May
12-May
13-May
14-May
15-May
1884ay
17-May
18-May
1 5-Rasy

$1000000.00 Dr
11000000.6¢ Dr
11acooon.oe Dr
VACGO00S 68 Dr
1HCH000.08 Dr
SHN0000,00 Dr
$4800000,00 Or
$1G00000,00 Dr
11006000,00 Dr
11000000.68 Dr
11000060.60 Dr
1100006000 Dr
1100000G.00 D
1300500009 [r
$4000000.00 Dr
1400G5000.00 Dr
11600000.00 Or
110000030.00 Dr
11000000,00 O
11000600, 00 Dr
1100G60G.00 Dy
110653006 .00 Dr
11000000.00 Dr
11000000.00 Dr
11000000.00 Dr
110D00CH.H B
11000006.04 Dy
11800000,00 O
$3008000.00 [
1400000000 Dr
$4040000.00 Dr
T10C0000.00 Dr
11000000.060 Dr
110000000 By
11000G0C,00 fr
1400000000 By
40000000 [
44000000.00 Dr
14006000.00 Dr
$1000008.08 Dr
11000000 (5 Dr
1100000008 Dr
1400000000 Dir
0000000 Or
THN000.00 Dr
FHHO0000,00 Dr
1 HI00000.00 Sy
FHICOD00, G0 Lir
11000000 Dir
1GCO000.00 Dr
11000500.00 r
1106G000.00 Dr
HH00000.00 Dr
43200000.00 Dr
10000005 [
1100000000 [r
14000000.00 Dr
11600003.00 D
11G00006.0C Dr
34650000,06 Dr
11000000.00 Dr
11060000.00 Dr

36i6.432
3616.438
3516438
3616.438
3616.438
3615.438
8616438
BE16.A38
3616.438
3616.438
3616.438
3616.438
3616.438
3615.438
3616.438
3616438
36318438
3616438
3616.438
3616.438
3616.438
3616.438
2616438
3616438
2616.438
3616.438
3616.438
3616.438
3616.438
3616438
36316438
3616438
3616.438
3616438
3616.438
3616.438
3616.438
3616438
3516438
3616438
3616438
3616.438
3616438
3616438
3616438
36164528
3616.438
3616.438
3616438
3616438
3616438
3616438
3616438
3616.438
3616.438
3616.438
3616.438
3616.438
3616.438
3616.438 -
3616438
3616438




20-May
21-May
22-May
LhMay
Z4-NMay
25-May
26-May
27-May
28-Hay
B-Way
Adday
31-May
1=dun
2-Jun
3-dun
4-4un
G-dun
B-fur
Fedun
8-dun
a-Jun
10-Jun
11-dun
12-Jun
13-dun
R
1 EJun
T&-Jdury
17-Jury
4 8eJun
16 Hm
A0hun
Zi-dun
Z2-dun
Z3-Jun
24-Jun
258
26-Jun
2-dun
2hodur
2t
Alk-dur
1-ul
2-Jul
3
i
g
Edud
F-Jui
B-Jul
g-Jul
10-Jul
Hdul
12-hd
13-Jut
14-Jul
15-4ul
15-2ul

4 ¥-dul
184l
18-dul
20-Jul

1100GE00.00 e
MOGGE0.05 Oy
$4060000.00 Dr
14G60000.00 Dr
14000000.096 B
0060006 Tr
1100000006 O
11066000,00 Or
AVG00000 .06 Dir
41000000.60 Dr
100G000.00 Dr
1400000.00 Gr
FHIODO00.00 D
1100000053 B
VILOLOO0. G fr
IC0RL0LEE Dr
1400800058 Dr
11000000.00 Dr
1HI00000.0C Dr
FEOO0000,00G Dr
110GD00G 08 Dr
11000000 22 Dr
1100000600 Dy
1450900000 Br
14500000.00 Dr
11000000.06 Dr
1L00000.60 Dr
1100000054 Dr
O0N0G s By
I000000.94 Dr
14060000.00 Dr
13000000.00 Dr
$1000000.00 Dr
100000068 Dr
100000G.88 &
1400006050 e
$1500000,90 D
410006000,00 Dr
11000000.00 Dr
114030000.60 Br
11000000.50 Dr
11000000.05 Br
1100000000 Dy
$1000600.99 Dr
1000000.00 Dr
41500000.00 Dr
11000000.00 Dr
TGCO00G. 63 Dr
1100000¢.89 Dr
110000005 Dr
11000000.30 Dr
$1080000.00 Dr
$4060000.00 Dr
1400000.00 Dr
110600000.03 Dr
11000000.08 Dr
14G00000.08 Dr
$10003000.64 Dr
1IR00S00.00 Dr
11000000.00 Dr
41000000.00 Dr
£4000000,9G Dr

3616.438
3616.438
3616438
3616438
3616.438
3616.438
3616.438
3616.438
3616438
B616.438
3616438
3516438
3516.438
3616.438
3616.438
3616.438
3616.438
3616438
3636438
3616438
3616.438
2816.438
3616.438
3616438
36ls.438
3616438
3616438
3616438
3616.438
3616.438
3616.438
3616438
3616458
3616438
3616438
3616438
3615438
36146.438
3816.4388
3616.438
3616.438
3516.438
3616.438
3616.432
3616.432
3616438
3616438
26156.438
3616.438
3516.438
3616.438
3616.422
3616438
3616.438
3516438
3616.438
3016.438
3616.L38
3616428
3616438
3p16.438
3616.438




T10G0000.00 O 2635.438
AR+

108000000 0y 3616.438
22 11000000.00 D 3516.438
2 1100000000 Dr  3616.438
2 T1000030.00 Dr  3516.438
S TIOOODOROD I 3616438
25 11000000.00 Dr  B516,438
o SH0LH00.90 Br  3616.438
2 HOONRO.00 Dr 3516.438
2 1100050000 Dr - 1616.4%8
o 0000000 Dr - 3616.438
s 00000000 Or - 9616,438
A 1100000000 Dr - 94616,438
A 1100000000 Dr - 3616.438
SAu 100000000 Dr  2816.438
A TOI0CO0.00 Dr - 38146.438
Shue 1100000060 Dr  36716.438
SAug TI000H0000 I 3616.438
o FH0DUG000 D 3814.438
hm 10000000 Dr 3614 438
S IEUDHROG I 3516438
1A 0000000 Uy 35146 438
i OO0 Dy 3516438
e (1000000.00 I 2616.438
1o 110006000 Ir 3614438
1o 1100000000 I 3816 438
oA OUH0E0.S0 Iy 3816.438
15-Au 0000080 D 3815.438
7oA TGN ¥ 3616.438
p 11CCOD00.00 I 3836.438
1A TG00 Dy 215 438
s TOOB000.00 [y 2616.428
o 1106000000 [ 3615.438
o 11000¢00.00 Dr  3616.438
P hu 1160000050 Dr - 3516.438
2 1100000030 Dr  35%6.438
P 14000000.00 Dr - 3516.438
i PHO0G0.00 Dr  3516.438
2 FHIGHRO 00 T 3616.438
ne FHIGOGUO0 Or  3646.438
e 100000000 D #8186 438
S HOO0GO0.00 Dy 3846 438
. 10000000 br 2816 438
o 1100000000 by 3516438
aoe 1100000000 Dr 3615438
5o 100000000 Dr  3615.438
P 1100000000 v 3515.438
e 1H06000.90 T 3615.438
oo 110000000 Y 3615.438
e TIO0C000.00 [F  3615.438
oo 1100000000 [ 3635.438
. TG00 D7 3636.438
[een . 1100000000 [ 3516.438
froser 11000000 DF 3516438
2o 11000000 00 D 3616.438
orser 11000000.00 Dr  3516.438
i T1000000.00 Or - 3516.438
e T{000006.00 Dr - 3616.438
oses 11000000.00 Or  3616.438
e 11G0000G.00 Or  3616.4358
e T1HOUGLE Dr 2615.428 , .
e TIG0004.00 Pr-3516.438 o Lol i
20-Sen ST hesiiis b

e

b


http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:noooooo.oo
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00
http:1100ooo0.JO
http:j100nooo.Oo
http:11000000.00
http:11000000.00
http:11000000.00
http:11000000.00

2i-Ban +H00C0.00 DF  3616.43R

22-5en 11600000.00 Or 3516438
23-Bep HON0000.00 D 3816.43K
HSep 11000000.00 D1 3616.438
25-Sen 110000000 Dr 2618.453%8
6-Sep 11000000.00 DO 3616438
27-Sep 11000000.00 Or  3616.438
28-Bop T1H00000.00 Dr - 2615.438
Z0-Bep 1{000000.00 Dr - 3616.43%
30-Sep 11000000.00 Dr - 3616.438
1-Ost HHOOGHD 00 By 3616.438
2Ot . T1O00500.00 Dr  35816.438
Ot 1100000000 B 3616.433
. 1100000000 O 3616438
§-Cet 11900000.00 Or 3616.438
G- R LUCETIRLINS QTS T 54
70t 4H0D00H0D 00 Or  3516.438
Bt $H00CED 80 Dr  3516.438
a0 THOLOOD0C Dr 3516.438
10001 11000080,00 Dr  3616.438
11-Cet 11000000.00 Dr  3616.438
190t 11008600,00 [ 36516.438
13-0vck 11000000.00 Or  3516.438
14-Oct 1100000000 D¢ 3516.438
15-Oct 11000000.00 D 3615,438
16-0ct TO00000.00 Ur 3616.434
o 11000060.00 D 3616.438
18-0at 1100006000 D 3616.438
18-k HOO0HB0.00 Br 3416438
20-0c H1000000.00 D 3516.438
21-0et 100008000 D 3616,438
220.00t 1100000000 Dr  3616,438
2300t 11000000.00 Dy 2616.438
24.00ct 1100000000 By 3616.438
25-0ct 11060000.00 B 3616.438

TOTAL 94257 o e

¢
=E Rl d




Branch Details

Branch Name:
Bank Address:

City:
Pin :
IFSC Code:

Account Statement for Account Number 3028002100164517

DELHI SECTOR 7 ROHINI
NAHARPUR SECT-7

ROHINI
DELHI
110085

PUNBD302800

Customer Details

Customer Name:
Customer Address:

City:
Pin :

Nominee :

GOGIA LEASING LTD
51, LGF WORLD TRADE CENTER
BABAR ROAD

DELHI
110001

Statement Period :

16-02-2021 to

18-02-2021

. Txn No ‘|, Bafance )

5574045:;4 16-02-2021 41%%%%%2%%%%1129517%: 34,09,00,00006 55,56,:38:3.41.31 cr
seasrssde | 16020001 | 028002100164517  To: 70,00,00,000, 22,47,36,841.31 Cr
sea7aas03 | 1022021 | 418400B700001739 To: 435000000, 52473884131 Cr
se3sestae | 15022021 | O0Z300ZI00TEINT o 2,00,000.00 48,97,36,841.31 Cr
$63558135 | 16022021 | °02B002100784517 Tor 1,50,000.00 48,99,36,841.31 Cr
$63523368 | 16-02-2021 | OGO OIS e 1,50.000.00 49,00,86.841.31 Cr
562808197 | 16022021 | OOSBOCZA001S4SET  To: 60,00,000.00 49,02,36,841.31 Cr
S61001412 | 16-02-2021 NRTS?%?/E%%SSSEADTZIJ o7 525.00,000-8 49,62,36,841.31 Cr

HYDROPROJEC

Urless constituent notifies the bank immediately of any discrepancy found by him in his statement of

Accoun?, it will be taken that he has found 1he accouni correct.

*COMPUTER GENERATED ENTERIES SHOWN IN THE STATEMENT OF ACCCUNT DO NOT REQUIRE ANY
AUTHENTICATION / INITIAL FROM THE BANK QFFICIAL.FLEASE DO NOT ACCEPT ANY MANUAL ENTRY IN

YQUR COMPUTER GENERATED STATEMENT OF ACCQUNT

* PLEASE ENSURE THAT ALL THE CHEQUE LEAVES IN YOUR CUSTODY ARE DULY BRANDED WITH YOUR
16 DIGITS ACCOUNT NUMBER

* CUSTOMERS ARE REQUESTED [N THEIR OWN INTEREST NOT TO ISSUE CHEQUES WITHOUT
ADEQUATE CLEAR FUNDS JARRANGEMENTS. SUCH CHEQUES CAN BE RETURNED WITHCUT MAKING

ANY FURTHER REFERENCE TQ THEM.

* PLEASE MAINTAIN MINIMUM AVERAGE BALANCE, TO AVOID LEVY OF CHARGES.

*Pls note Penal interest may be charged in loan accounts due to financial reasons such as over
drawings, non receipt of install on the rates prescrribed by bank from time to time and for non financial
reasons like non submission of , QMS forms, non adherence to terms and condifions efc.

Page No 1
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Account Siatement for Account Nuraber 3028002100164517

Branch Detalls

Branch Narre; GELH SECTOR ¥ ROHIN

Bank Addrassg: PNAHARPLIR SECT-7
ROHINI

City: GELHI

Pin 110088

FSC Code: PLIRS03DZBG0

Customsr Details

Customer Name: GOGIA LEASING LTD
Customer Address: 51, LGF WORLD TRADE CENTER
BABAR ROAD
City: DELHE
Pin - 51900+
Nomtinee
 Statement Period 28012021 1o 28012021
Tn Noow | fx;; Date 10&;&&5’{;}%@ : i“.}r A‘M@?? S?Am‘}mi | Balance
41B4O0BTOOO01738  To: 2.5500.000.0  33.55,31,660.57 Cr
SZOTEITI1 | 28012021 B D g . ;
3028002100164517  To: 12,73,00,000. 31,00.31 860.57 Cr
S19924173 | 28-01-2023 AR, - o
418400721000807 11 To: 43,73.31,660.57 Cr
519533855 28-G1-2021 AOUROO2 00184517 . 80,000.00
0126008700007205  To: 60,00.000.00 | 43,72,51,660.57 Cr
517428448 | 28-G1-2021 F02R002100184517 -
3028002100164517  To: 43,22.51 660.57 Cr
S17187851 | 28-01-2071 AP G OB 804 - 3,50,000.00
3028002100164517  To 43,26,01,660.57 Cr
517181378 | 28-01-2021 T 0 10vEr 878D . 450,000.00
3028002100164517  To: 50,00,000.00 43,30,51.860.57 Gt
S15167616 | 28-01-2021 PP INAAL -

tnless canstituent nofifies the bank immedistaly of sny discrepancy founsd by M In his stalement of
Agcount, # will be taken 1hal ke has found the scoount carmect.

“COMPUTER CENERATED ERTERIES SHOWN IN THE STATEMENT OF ACCOUNT DO NOT REQUIRE ANY
AUTHENTICATION F INITIAL “ROM THE BARNK OFFICIALPLEASE DO NOT ACCEPT ANY MANUAL ENTRY N
YOUR COMPUTER SENERATED STATEMENT OF AUCOUNT

¥ PLEAGE ENSURE THAT ALL THE CHEQUE LEAVES IN YUK CUSTODY ARE DULY BRANDED WITH YOUR
18 DIGITE ACCOUNT NUMBER

* QUSTOMERS ARE REQUESTED IN THEIR OWN INTEREST NOY TO 1SSUE CHEQUES WITHCUTY
ADEQUATE CLEAR FUNDS /ARRANGEMENTS SUCH DHEGUES CAN BE RETURNED WITHOUT MAKING
ANY FURTHER REFERENCE TO THEM.

* PLEABE MAINTAIN MINIMUM AVERAGE BALANGE TG AVOID LEVY OF CHARGES,

*Fe note Penal inferesl may be charged in loan ascounts due to financial ressons such a8 over

drawings, non receipt of install on the rates prescrdbed By bank fror e 16 ime and for non financial

restons like non submission of , QMS forms, pon adhorence & lerms and conditions atc,

Abbraviations are as undar:

B8R Branch Narme , Csh: Cash, Cig: Clearing , 150 Inter Solig)
QAR:Quarterly Average Balances , LF Chy: Ledger Folio Charges , Intl Interest | Chig: Charges
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